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आदेश / O R D E R 
                                  

भहावीय स िंह, उऩाध्मक्ष के द्वाया  / 

PER MAHAVIR SINGH, VP: 

This appeal of the assessee is arising out of order of the 

Commissioner of Income Tax (Appeals)]-39, Mumbai [in short 

CIT(A)], in Appeal No. CIT(A)-39/IT-548/ITO 24(2)(5)/2015-16 vide 

dated 16.12.2016. The Assessment was framed by the Income Tax 

Officer, Mumbai (in short ITO/ AO) for the A.Y. 2007-08 vide order 

dated 23.03.2015 under section 143(3) of the Income-tax Act, 1961 

(hereinafter ‘the Act’).  

https://www.itat.gov.in/page/memberdetails/?member_id=126-MB&ref=bWVtYmVycw==
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2. At the outset, the learned Counsel for the assessee Shri Deepak 

Tralshwala stated that for this year i.e. AY 2007-08 there seems to 

be confusion regarding filing of appeal. He stated that the first appeal 

i.e. ITA No. 847/Mum/2007 is also listed for hearing today and 

simultaneously in ITA No.6220/Mum/2017 is for the same year and 

may have been filed by the earlier representative of the assessee. 

When this fact was examined it came to our notice that the assessee 

has filed revised form No.36 which is again listed as appeal No. 

6220/Mum/2017, whereas this revised form pertains to ITA 

No.845/Mum/2017 and when these facts were confronted, both 

learned counsel for the assessee as well as learned Sr. DR fairly 

conceded that only one appeal will survive. On this, the learned 

Counsel for the assessee Shri Deepak Tralshwala requested for 

withdrawal of this appeal in ITA No. 6220/Mum/2017. Hence, we 

dismiss this appeal as withdrawn. This order may kept in the file of 

ITA No. 847/Mum/2007.  

3. In the Result, the appeal of assessee is dismissed as 

withdrawn.  

Order pronounced in the open court on 14.07.2021. 

 

 

Sd/- Sd/- 

(ए  रयपऔय यहभान/ S. RIFAUR RAHMAN) (भहावीय स िंह /MAHAVIR SINGH) 

(रेखा  दस्म / ACCOUNTANT MEMBER) (उऩाध्मक्ष / VICE PRESIDENT) 

भुिंफई, ददनािंक/ Mumbai, Dated: 14.07.2021 

 ुदीऩ  यकाय ,व .ननजी  चिव/ Sudip Sarkar, Sr.PS 
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आदेश की प्रतिलऱपप अगे्रपषि/Copy of the Order forwarded  to :   

1. अऩीराथी / The Appellant  

2. प्रत्मथी / The Respondent. 

3. आमकय आमुक्त (अऩीर ) / The CIT(A) 

4. आमकय आमुक्त / CIT  

5. ववबागीम प्रनतननचध  ,आमकय अऩीरीम अचधकयण  ,भुिंफई / 

DR, ITAT, Mumbai 

6. गार्ा पाईर  /Guard file. 

 

आदेशान सार/ BY ORDER, 

 

 त्मावऩत प्रनत //True Copy व .तनजी सधिव  /yraterceS etavirP .rS  

आयकर अपीऱीय अधिकरण ,भुिंफई /  ITAT, Mumbai 

 

 

 


